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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE TENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

THE HoN,BLE snr .lrflPrce c.ru. MoHruDDrN

writ Appeal under clause 15 of the Lettets Patent preferred against order dated03-12-2025 in w p N o.23447 of 2025 on the file of the High court.

Between:

ff#Irfl:otunitha' 
D/o. K. Ramulu, Aged About 35 yrs otd, R/o. Himayathnagar,

...APPELLANT/PETITION ER

Telangana State Road.Transport corporation, Rep. by its Managing director,Bus Bhavan, fr/usheerabad, l-iyOerabad

Deputy. Regional Manager, (o) Ranga Reddy Region, TGSRTC, MGBS,Hyderabad.

Regional Manager, Ranga Reddy Region, MGBS, TGSRTC, Hyderabad.

...RESPONDENTS/RESPONDENTS

IA 2oF

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pteased to
suspend the operation of the tender notification vide No. p4t7gZ(3-e-
Tender)i2o2s-RR Dated. 17101t2026 issued by the 3rd Respondent, in so far as it
relates to stall no. 2g in MOBS, Hyderabad.

counsel for the Appeilant: sRr c. RAMACHANDRA RAJU

counsel for the Respondents: sRr R. ANURAG, s.c. FoR TSRTC

The Court made the following: JUDGMENT
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WRI'r

Iletween:

Kurnmari Sunith;r

JUDGMENT

l_earned counsel Sri

appellant.

APP N t39 ofZ 6

Telangana Sra e Rrad l.ra,sp.rr alirl..,,.r.
Rep by its Managing l)ircctor, Rus [}l.,or,,,,,.
M usheerabad, Hyclera bacl.
and 2 others.

Dated: 10.02.2026

...Appellant

...Respondents

C.l{arnachandra Raju appears lor the

Sri R.Anurag, lcarned Stancring c'unser fbr ferangana State
Road Transport Oorporalion, appears lor thc respondents.

2' E-Tender Norificarion dared rg.07.2024 in rvhich rhe apperanr
participated and submitted Rs.r0,00,000/- as Earnest Money Deposit
(EMD) vide D.r).No.3g2667 dared 05.0g.2024 was cancered on
22'05'2025 by the respondents (hereinafier referred to &S,.,the
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corporation") with which rhe aggrieved appeilant approached the

learned vvrit court b1 filing w.lr.No.23 447 of 2025. It is an admittccl

Iact that no corr,runication o| retter o1'acceptancc of the tender u,as

,tadc to thc appclla,t. Irrcidcntally. on account-of challenge b1, thc

erstrvhile licerrsee in w.lr.No.2094g ol. 2024. the tender process

reurained suspended by virtue of an. interim order passed in that case.

-l'lre 
learnecl rvrit court b.v trre ir,pugnetr order dated 03.12.2025 refused

to quash rlrc procccclings clarcd 22.05.2025 cancclli,g the e_fencler

Notificatio, dated 19.07.2024. Aggrieved by the sa*e, the instant

appeal is prclerred b1,the appellant.

3. we ha'c taken note of'the stand o| the corporation through their

counter aflrdavit filed in the rvrit petition.

4. 'l-he counter afiidavit filcd by the corporation shows that the

appellant was the second highest bidder. It further stated that rhe

corporation had never prornised to au,ard tender to the appellant subject

to outcome ol W.P.No.Z0g4g of 2024 or otherwise.

5' Learned counsel for the appellant submits that the cancellation of

tender is arbitrary. Though officiaily the award of tender in favour of

the appellant was not cornmunicated, but from the avennents made in
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the counter affidavit, it would be obvious that the tender process was

kept in abeyance due to thc interim orcler passecl in anothcr writ petition.

As a rel;ult, the LjMD o['Rs.r0.00.000,- rcrnained rtitrrlicrcr rbr morc than

one year causing loss and aqon)/ to the appellant as $.el!. -l-he 
learned

u'rit cottrt failed to take into account thc arbitrariness on the part. ol'the

Corporation in not {inalising thc tendc.r lbr auarrl of'uork in fhi,our o[

thc appellant.

6. \\'e have heard learned counsel tilr the parties.

7. It is trite larv trrat no right accrues in lhvour ot. a bidder on

submissi,n of the tender alone, unlcss the bi<i is accepted and duly

communicated. lhere is no letter ol'acceptance comrnunicated to the

appellant. Reference is maclc to the clecision i. [{ariclrvar Singh v.

Bagun sumbruil. The learncd writ cclurt also reliecr *pon a rccent

decision c'f the Apex court in the case o1' Inclore vikas praadhikaran

(IDA) v. lihri Humud Jain samaj rrust2 on thc same li,cs.

8' In the aforesaid circumstances, since no accrued right in favour of
the appellrrnt has bee, affected on cancellation of the e-render, may be

even on account ofthe tender process being kept in abeyance due to an
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interim order passed in another writ petition, the challenge thereto has

rightly been refused b1, the learned writ court. If the appellant has any

grievancc zrs regards the dela1, irr return ot'EMD by keeping the tencler

proccss in abcvancc I'or nrorc tharr n -\cAr. shc.has thc cir,,it remed).to

raise her grievances. we. horvevcr, do not I'ind any reason to interfere ip

the irnpugncd order.

9. 'rhc instant appeal is accordingll disrnissed. There shall be no

order as to costs.

Miscellaneous applications pendine. i['any, shail stand crosed.
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